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To.
The Registrar.,
National Green Tribunal
Principal Bench, New Delhi.

Subject- Factual and Action taken report in compliance of order dated 01.08.2023 in O.A. No.
435/2023 “Jasbir Singh V/s State of U.P.

Respected Sir.

In the above noted case, Hon"ble Tribunal has given direction as below :-

“Further, we also consider it appropriate that a Joint Committee be constituted
to verify the factual position and take appropriate remedial action. Accordingly, we
constitute a Joint Committee comprising of CPCB, State PCB and District Magistrate,
Mathura and direct the same to meet within one week, undertake visits to the site, look
into the grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and take appropriate remedial
action including imposition of environmental compensation and utilization thereof for
remediation of environmental damage by following due course of law and giving
opportunity of being heard to the project proponent. The Committee may further verify
compliance with EC and CTE/CTO conditions by the PP. The State PCB will be the nodal
agency for coordination and compliance.

Factual and Action taken Report maybe submitted within one month by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and
not in the form of Image PDF.”

In the compliance of above directions, an inspection of site mentioned in the order of
Honble Tribunal was carried out by a joint team comprising of the officials from the office of
District Magistrate. Mathura, Central Pollution Control Board. Agra & U.P. Pollution Control Board.
Mathura inspected the site mentioned in the order on dated-22.08.2023.

Accordingly a factual and Action taken report is being submitted with the present letter for
kind perusal and further action in this regard.

Your faithfully.

l)o@ 2022
chmn’l] fticer
C.C:-

1. Member Secretary, UP Pollution Control Board, Lucknow.

2. District Magistrate, Mathura.
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‘ble NGT passed order on Dated 01.08.2023 in OA No.

Report regarding Hon

435/2023.

Pursuant to the direction given by The Hon’ble NGT in the order passed on dated 01.08.2023in

Original Application No. 435/2023. The main relevant contents of the order are as under:-

In view of the above, we consider it appropriate to seek resbonse from (1) State of Uttar Pradesh

through Chief Secretary, Govt. of UP, (2) UP State PCB, (3) District Magistrate, Mathura and (4)

$.J.P. Global Limited, Mathura who are impleaded as respondent Nos. I to 4. The registry is also

directed to prepare and attach memo of parties with the paper book accordingly. Notices be issued

he averments made in the

of searchable PDF/OCR

to ‘Respondent Nos. | to 4 requiring them to file their response to t
application by e-mail at judicial-ngt@gov.in preferably in the form
Supported PDF and not in the form of Image PDF.

Further, we also consider it appropriate that a Joint Committee be constituted to verify the factual

position and take appropriate remedial action. Accordingly, we constitute a Joint Committee
comprising of CPCB, State PCB and District Magistrate, Mathura and direct the same to meet
within one week, undertake visits to the site, look into the grievances of the applicant, associate
the applicant and representative of the concerned project proponent, verify the factual position and
take appropriate remedial action including imposition of environmental compensation and
utilization thereof for remediation of environmental damage by following due course of law and
giving opportunity of being heard to the project proponent. The Committee may further verify
compliance with EC and CTE/CTO conditions by the PP. The State PCB will be the nodal agency
for coordination and compliance.

Factual and Action taken Report may be submitted within one month by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of
Image PDF.

List for further consideration on 30.10.2023.

A copy of this order, along with a copy of the application and documents attached with the same,

be forwarded to the CPCB, State PCB and District Magistrate, Mathura by e-mail for requisite

compliance.”
In compliance of the above order, the following officials from the offices of District Magistrate,

Mathura and UP Pollution Control Board, Mathura and Central Pollution Control Board, Agra inspected

the site mentioned in the order on dated 22.08.2023.

The following officers were also present at the time of inspection:-

1. Mr. Ashok Kumar - Deputy Collector, Mathura.

2. Mr. Kamal Kumar - Scientist-E, Central Pollution Control Board,
Agra.

3. Dr. Yogendra Kumar - Regional Officer, U.P. Pollution Control Board,
Mathura,
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builder was Mr. Jitendra Kumar Shah-Site

the site during the visit .Complainer wa

A joint team inspection of site was carried out on dated 22.08.2023. the representative from the
Engineer, Director of project Mr. Shekhar Agrawal present at

s informed to be present at site, but he could not present during

visit . The details are as under:-
1. M/s S.J.P. Global Limited is situated at Khasra No.-844 to 848, 850, 851, 867 to 871, Mauja-

2

Sunrakh Bangar, Tehsil & District-Mathura. It is operated by the name of whose Shri Sudeep

Agrawal.

The Geo-Coordinates of the M/s S.J.P. Global Limited in Khasra No.-844 to 848, 850, 851, 867
to 871, Mauja-Sunrakh Bangar, Tehsil & District-Mathura are Latitude-27.562241& Longitude-
77.656474

There is a residential colony developed by M/s S.J.P. Global Limited, which is approved by
Mathura-Vrindavan Development Authority, Mathura. The residential colony was established in
2012. The approved map from concern authority is Annexed as annexure- 1

As per the NOC point no-03 which is issued by UPPCB Mathura is annexed as annexure-2, the
builder has to develop one STP for the treatment of the sewage generated in the project area but
no sewage treatment plant has been established by the builder at the site. For the disposal of
sewage ,the builder has send a request letter on dtd 09-3-2012 to Development authority Mathura
is annexed as annexure-3 for connection of sewage drain to the authority’s permission
letter/agreement for connection of sewage of the project area to the city drainage system.
However, the project area sewage drain was connected to the city sewage drain network which is
co;lnected to the SPS of Rukmini Vihar. During visit builder could not present any documents of
sewerage tax paid to the concern authority/Agreement etc.

Builder has not developed any specific site for solid waste collection however, he has one
rickshaw for door to door collection. Nagar Nigam Mathura has kept 04 solid waste collection
bins inside the project area. As representative informed that Nagar Nigam daily collected solid
waste from inside bins of project area for disposal at municipal solid waste site.

Builder has developed 05 rainwater collection tanks with a volume of 37 sqm each.

Builder has developed a green belt area along with one side of boundary wall of the project and a
small- small area left over inside the project area.
A letter has been sént to the General Manager Water Works Department, Municipal Corporation,
Mathura that the generated sewage of M/s S.J.P. Global Limited (Project Shri Radha Florence) is
connected to 08 MLD STP through SPS Rukmini Vihar, Vrindavan, Mathura or not is Annexed

as annexure -4.
A report has been sent to Board Headquarter Lucknow regarding the imposition of Environment

compensation and show cause notice against the aforesaid Builder is Annexed as annexure -5.
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10. Photographs taken at the time of inspection of M/s S.J.P. Global.
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A factual and action taken report is being submitted for kind perusal and further action in

this regard.

OW\O\M@_. %8 gJpo2>

(Dr. Yogenﬁér u 75‘833 (. Kamal Kumar) (W#. Ashok Kumar)
R.O., UPPCB, Scientist E Deputy Collector,
Mathura CPCB, Agra. Mathura
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the same to meet within one week, undertake visits to the site, look into the grievances of
the applicant, associate the applicant and representative of the concerned project propone:
verify the factual position and take appropriate remedial action including imposition of

The State PCB will be the nodal agency for coordination and compliance
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“The applicant, a resident of Shri Radha Florance, Vrindavan Colony has sent present letter

1

petition, which has been treated and registered as Original Application, complaining that NOC vy

granted to S.J.P. Global Limited for development of Shri Radha Florence, Vrindavan Colony. I'he

builder has not established STP and rain water harvesting systems and has not made proper

arrangements for disposal of solld waste. No green belt has been developed along the boundaries of (he

colony and no trees have been planted in the colony except in one park. The applicant made oral and

written complaints against the builder but no action has been taken on the same.”
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